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CENTRAL ADMINISTRATTVE TRIBUNAL
FRINCTPAL BENCH, NEW DFILHI.

04-2612/96

HON'BLE MR. JUSTICE CHETTUR SANKARAN NATR, CHATRMAN
HON'BLE MR. S.P. BTSWAS, MEMBER(A)

Wednesday, this the 18th day of December, 1996,

Shri Sher Singh, : -

“S5/0 E-42, Pushpa Vihar,

New Delhi-110017. L .bpplicant

(through Shri N. Ranganathaswamy, Advocate)
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ecretary, Ministhy of Human

esources Develoomant, :
hastri Bhavan, 2nd Floor, .
r. Rajendra Praszad Road, '

New Delhi-110001.
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7. The Secretary,
“Department of Education : ’ !
- Shastri Rhawan, : : _ ;
New Delhi, A o _ , ;

3. Tne Under Secretary, o
Departmant of Education, A .
New DeThi, , , .. .Respandents

The application having been heard on 18.12.1996 the
Tribunal on the same day delivered the follawihg:

ORDER
Chattur Sankaran Nair(l1), Chairman

Aoplicant. who i< allegedly  deniéd work
seeks a.direction to grant him work and remuneratione
It would appear that abp1icant,h$d heen keeping himself
away From his p]ace' of work since ﬂS:Oﬁ.l@QSr ‘Wé
ﬁonsid%r it unnetessary to go into undisputed ausstions T

of facts and adjudicate. Applicant has wade Annaxire-A s
representation  for  ddentical  reliefs and  that s
pending consideration befora third -respondent. -Third

: . ‘ ~

respondent will consider the  same, pass a spasking

arder therean  within four weeks from today  and

communicate the same to applicant.
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7. aoplicant  will prddune a copy of this

Corder and this original application hefore  first

respondent who shall acknowledage the same. - Applicant
will théreafter lodge a copy of the acknowladgemant  in

the Registry which will form part of the record.

3, With the aforesaid directions, we dispose

of the original awmplication,

Dated, this the 18th day of Dacember, 1996.
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(5.P. Biswas) (Chettur Sankaran MNair(3))
Member (&) Chairian
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